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OPEN COt.RT 

IN THE CENI'RAL ADMINISTRATIVE TRIBlML ALlAHABAD BEr-t:H 
A LI.AHA BAD ' 

Dated : Allahabad this the 19th day of Dec ,1995. 

CUCRt.M: Hon'ble Mr. S.Das Gupta, Member-A 
Hon 'b ¥! Mr. T • L. Ve.r_ma, Merrbe r-J 

o.A. No. 799 of 1995, 
_ .. ---...-... -....---------

L.C. Chaturvedi S/o. Sri s. S. Chaturvedi, 

Resident of 3-A/125, Azad Nagar, 

Ka npur Nagar. • •••••• App 1 ica nt. 
(By ADVOCATE SRI K. K.TRIP\ TI-II) 

Versus 

• 

1. The Union of India through Ministry of Defence, 
(Finance), t-ew Delhi. 

2. The Controller General Defence, Accounts, Yest 

Block, R. K. PUram, New De 1h i. 

3. The Chief Controller of Accounts(Factories), 

10, Auc kla oo Road, Ca lcutta-1. 

4. The Controller of Accounts(factories), 

-

Accounts Officer, Field Gun Factory, Kanpur Nagar, 

••••.••• Respondents • 

0 R D E R(Oral) 

(By Hon'ble Mr. s. Das Gupta,A.M) 

I 

. ... 
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The .ipp lica nt in this case was removed from 

service by order dated 9.12 ,1994.Aga inst the said order, , 

the applica~t filed an apneal dated 12,1.19(}5, a copy 

of the memo of appeal is placed at Annexur~-A-4 • 

It is stated that the said .appea 1 has not yet been 

disposed of. 
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2. learned counsel for· the applicant submits that 

at this sta~e, he prays for a limited relief 

of his appeal. In view, of this we diroct tm 

of d isposa 1 ' 
/--

respondent 

No. 2 to whom the appea 1 has been addressed that in 

case, the appeal has not so far been disposed of, the 

same be disposed of by re asoned and speaking order 

expeditiously. 

3. The applicant is directed to mal<e available 

a copy of ne mo of this appea 1 together ~·ith certified 

copy of this order to the addressee of the appeal by 

registered post. The re spo"'dent No.2 sha 11 dispose of 

the appeal within a period of two months from the date 

of race ipt of the copy of memo of appea 1. 

4. The application is disposed of in limirs 

with the abo,,e direction. 

-

• • t ' . ~ . • 

I 

• 


